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[Shrimati Sushila Rohtagi]

every word that we utter here, should be taken in
a manner that it goes round the country, it
reverberates, and the people will judge us by
what we do. With these words, I would only
request hon. Members to wipe away the tears
from their eyes. Let them forget that their parties
have lost. Let them forget that they have not
come back with a massive mandate which they
expected to get. Let us remember that we are a
great country and work in a united way. With
these words. Sir, I commend the Budget for the
acceptance of , the House.

MR. DEPUTY CHAIRMAN: The
discussion on the Budget is over. Now we 1
shall take up the Appropriation Bill, j Shrimati
Rohatgi may move the Bill for | consideration.

THE PUNJAB APPROPRIATION
BILL, 1971

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE/faccT IT-AIWI #
3<m:3tr (SHRIMATI SUSHILA ROHATGI) :
Sir, I beg to move :

"That the Bill to authorise payment and
appropriation of cer'ain sums from and out of
the Consolidated Fund of the State of Punjab
for the services 0o( the financial year 1971-72,
as passed by the Lok Sabha, be taken into
consideration."

'J he question was proposed.

SHRI BHUPESH GUPTA (West Bengal)
Sir, . ..

MR. DEPUTY CHAIRMAN : You have
said enough in your speech on the Budget.

SHRI BHUPESH GUPTA : A few words,
Sir, We have been treated to a very excellent
speech. But as 1 was Listening to her, I felt I
was not so much hearing the Minister piloting
a Finance Bill, rather 1 was bearing a budding
Home Minister or, shall I say, blossoming
Home Minister. I think "blossoming" would be
more appropriate when I address this woi'd
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to the hon, Minister. Well she has spoken with
gusto, with eloquence, with passion without
being passionate, and she has made certainly
some little impression on some of us . . .

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING/
fawior st srae wwwa ® Ues Wt
(SHRI 1. K. GUIJRAL) Also on Mr.
Rajnarain.

SHRI BHUPESH GUPTA : ... although
she is as ignorant about the Budget she was
talking about as I am ignorant about it. After
all, she has to speak on the Budget, having got
the brief from the officials. So, I have to speik
here from the Opposition when we are
confronted with a proposition of this kind and
that, too, by a lady.

Now, Sir, I do not know why she brought
in Punjab heroism. Is it in doubt ?

THE MINISTER OF EDUCATION AND
SOCIAL WELFARE AND MINIS-TER-IN-

CHARGE OF DEPARTMENT  OF
CULTURE/fT#T @itz samw  weaArm
wedl, wew@ frwvn =t (SHRI SID-

DHARTHA SHANKAR RAY) : Why did you
bring in bank nationalisation ? It is as
irrelevant as anyt ling else.

SHRI BHUPESH GUPTA : Punjab heroism
has never been in question. None of us
questioned the heroism, sacrifice, courage and
the suffering of the people of Punjab. What we
were questioning was the leadership that has
crime to rule Punjab for some time alternating
between Congress leaders and Akali leaders.
Even now, I read in the paper that one Mr.
Prabodh Chandra, supposed to be a leader of the
Congress Party in Punjab, committed to
everything revolutionary on earth, does not
know the difference between left and the right.
He asked, what is this talk about the left and the
right ? I do not know. But such leaders we have
got. It is they who have made a mess along with
our Akali friends. My Akali friend spoken in
heroic terms, I must say. But it is very difficult
to win the heart of a lady, as you know.
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SHRI SIDDHARTHA SHANKAR RAY :
You must have found that out in your long
expi rience.

SHRI BHI/PESH GUPTA : As far as my
friend, Mr. Siddhartha Shankar Ray is
concerned, he has been one of the champion
hear -winners in the country.

SHRI SIDDHARTHA SHANKAR RAY :
Ir.cluJiig Mr. Bhupesh Gupta's heart.

SHRI BHUPESH GUPT\ : That would be
a total loss to her if her heart was not won. I
am aware of the fact there is one noble heart,
one kindly heart, one effectionate heart, a
heart that never leaves him. Now 1 need not
go into this any more.

As far as Punjab is concerned, as far as
Punjab's heroism is concerned, that was not in
question We were questioning the leadership.
We were not attacking the Government as
such. We were telling that certain things
should be done. We were expressing our
doubt. She may not like my word politically.
But what shall I say ? These are the days of
many minikins, miniskirts and what not. But
when they enter the political arena, what they
mean [ have yet to understand. But if by
mischance I used a wrong expression I am very
sorry for it. But by "political meneq ins", 1
thought, the beauty in it you will understand.
As far as Punjab is concerned, there everything
has been messed up and we were criticising the
Punjab Government. We were expressing
doubt as to what this Government will do now
that it has got a chance to do better. The
honourable lady Minister launched an attack
on all of us, she has attacked everybody. What
kind of crime have we committed ? After all
we were criticising the Badal Ministry and the
bungling committed by Congress Ministers
carlier. I think that should be gone into. As far
as other appropriation part is concerned, we
need not say very much. I do noi know why
she said something about the Governor. After
all she comes from a State, U.P., which has
produced a whole bunch of incompetent, inept,
useless and absolutely disgraceful Governors .

SHRI MAHAVIR TYAGI (Uttar Pradesh)
1 protest.
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SHRI BHUPESH GUPTA : ... spread over
the country. I think she should be a better
house-keeper of Governors than we can over
expect her to be having produced so many
Governors from that region. Each one of them
has proved in his own way utterly incompetent
and a definition of what the Governor is like in
our country. Thireforj, we criticise and ask for
the abolition of that post. As far as t'e Centre is
concerned, we need not go into it nov here. As I
said hers, this Proclamation wa? essential. It
could not be avoide]. I do n it ag"ee with my
friend, Mr. Rijnarain. This Proclamation has
become essential because Mr. Pavate has
dissolve the Assembly. What are we to dn now
? Surely I cannot send Mr. Rajnarain with an
army to capture Punjab and keep it in his
domain. After all he has won the battle of
Lucknow even as he has lost his battle in
Allahabad. Tnere-fore, we do not think in terms
of another battle of P;mipat, whether this way
of that. So President's rule had to come and it
has come. So make the best use of it, make a
good bargain of it. That is all we want.
Therefore, our suggestion should be taken into
account. My friends said Punjib agricultural
labourer gets Rs. 6. Good that Punjab
agricultural labourers are getting Rs. 6 each. I
wish they got more. But why should the Punjab
landlords have so much land concentrated in
their hands and why did the Akali party which
was in power encourage them and encourage
these landlords to beat up peasants and carry on
all kinds of oppression including social
oppression in the countryside ? This is what we
are questioning. Punjab peasantly should
certainly get more. We are proud of the ability,
the industry, the devotion and the capacity of
the Punjab peasants for hard labour.
Nevertheless they are not being put to proper
use in many ways. Take, for example, the
industries. Why are many of them closed today
? Why cannot they be run ? Why did not the
Badal Government do anything against the
industrialists who arbitrarily closed down the
factories thereby creating a kind of orisis ? That
should be gone into. Why have the Harijans
been treated in this colious, brutal and boorish
manner all these months under the Akali rule ?
That should be explained, Surely the Govern-
ment should go into this question.

Now, therefore, I say these are the
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jShri Bhupesh Gupta] matters to be gone
into. I have a feelinp that Shrimati Sushila
Rohtagi » ill make a good talka'ive Minister in
thrse benches. She canno' be made a good
Minister unless th< policies of the
Government aie changed. For what she could
not be blamed. So far is words are concerned,
her words are as charming as she herself is.
No doubt about that. I do not know which one
is to be preferred. Sometimes I am in that
dilemma. Should I prefer the persons or ihe
words ? But I found sometime ago that she
was carried away by her own eloquence. It is
good that sometimes we get such speeches
from the Treasury Benches. It is a heartening
experierce because things are very dry there.
It is mostly Sahara there. Whenever we see a
little oasis or life in that desert, we feel happy.
We see Shri Debiprasad Chattopadhyaya who
is a new entrant the e. Shrimati Sushila
Rohatgi also speaks well. We are happy. But I
would only request that they should match
their speeches with actions and for that
leadership must come from the Prine Minister.
There is the Council of Ministers. I <*0 not
know where it exists except in the book of the
Constitution and in the bunga'ows for which
we pay. If it is a Council of Ministers
consisting of young people, the Council
should meet frequently and dis cuss
frequently. The leader's duty is to get opinions
from the younger people and trv to translate or
formulate policies in the light ol th" opinions
expressed. And they can be transmitted to the
younger generation. There are only Cabinei
meetings. But there is no meeting of the
Council of Ministers. Now we heir of a new
political committee of the Cabinet. The term
'kitchen Cabinet' has gone. Many young
peop.e are coming to the Government. Dr.
Debiprasad Chattopadhyaya is theie Shri Om
Mehta is there. They are all young Ministeis. |
think it will be a good thing if the Prime
Minister, at least once a month, arranges such
a meeting of the Council of Ministers. This is
a good suggestion from an old man . . .

AN HON. MEMBER : Wiih a young
heart.

SHRI BHUPESH GUPTA : Abou'. that
many people have doubis. It will be a good
thing U the Prime Minister, for
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example, ca'ls every month a regular meeting
of the Council ot Ministers including, of
course, the Deputy Ministe-s who are also
members of the Council of Ministers and
d'scus<es policy questions with them and
reviews the working of each Ministry and asks
for suggestions from them, not only in regard
to their o.vn work, but in regard to the working
of the Government as a whole ;o that a collec
ive team develops in the Council of Ministers.
1 think that will help . . .

SHRI A. P. CHATTERJEE (West Bengal)
: One question. Considering the number of
Ministers, Ministers of State, and Deputy
Ministers, if the Prime Minister were to call a
meeting of all such Ministers, will it be a
meeting or rabble ?

SHRI BHUPESH GUPTA : It depends on
whether you are present there or not.

SHRI A. P. CHATTERJEE: I am
not fortunate enough to bs present.

SHRI BHUPESH GUPTA : I am quite
certai i that my frietd Shri Arun Prakash will
see that it won't be a rabble. I make this
suggestion because otherwise bureaucrats will
take the initiative. I dJ not like Minister! to
read out notes prepared by the bureaucrats. Let
them formulate their policies and let them
prepare their speeches. Some of them can
speak very well. Surely if they prepare well
and apply their mind even to policy formu-
lations, they can do very well. Let them do so
and th: Prime Minister should take initiative.
It should not be a coterie of four or five
people, who are ageing. People say that Piime
Minister is the only man and all others are
won.en. I do not accept that suggestion. These
are wrong suggestions, Sir. Therefore, 1 say,
Sir, that these young people are there and they
should be developed in the art ot leadership.
Their views and ideas are relatively better and
they show greater m esponses to ihe prompting
of the masses. So, it is necessary for the
poison, at the lop of leadership, to see that this
is properly brought in, given shape in teim of
polices and the behavioural patitru of the
yovern-nieiii as a. wlioie. thai is why i say, let
idem try this ptoteduie ot n.omh.y meet-



153 Punjab Appropriation
ings of the Council of Minis'ers instead of
inviting the Deputy Ministers once in a blue
moon to give them some tea. The tea may be
good or may not be good.

MR. DEPUTY CHAIRMAN: All right,
please conclude.

SHRI BHUI'ESH GUPTA : I want that
collects e appro; ch and if you have such an
approach, I am sure, even out of these
Benches srme people may shape out to be
good, may shape out in a better way.

MR. DEPUTY CHAIRMAN :
enongh, Mr. Bnjpesh Gupta.

That is

SHRI BHUPESH GUPTA : So. Sir. all tlat
I say is only a friendly advice from an old
parliamentarian since the new ones, I find, are
coming and occupying the Treasury Benches
and advacing in a menacing direction and
speak in a menacing way. I hope the advice
will be taken because, I find ind I am
observing, the speeches made ty the Ministers.

MR. DEPUTY CHAIRMAN 1 Please
conclude now.

SHRI BHUPESH GUPTA : When they
speak exicmron , they fare better and when
they speak with the help of the notes of the
bureaucrats, they are hopeless, they are
soulless, they ate lacktng in language, lacking
in passion, lacking in sentiment, lacking in
ideas, lacking in everything. When they speak
extempore, under provocation by us, they
shine.

SHRI G. A. APPAN (Tamil Nadu): Mr.
Deputy Ciairman, Sir, 1 take this opportunity
just to congratulate the Deputy Minister. I enti
ely agree with Mr. Bhupesh Gupta that she is a
blooming and flowering Minister. . .

(Interruptions)

MR. DEPUTY CHAIRMAN Not
blooming, . .
SHRI G. A. APPAN : Mr. Deputy

Chairman, Sir, ] can only say that in spite of]
his eloquence and torrential rain ol speeches
and extempore speeches, not de-
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pending very much on the figures given by the
bureaucrats, in the words of my friend, she has
miserably failed to mention or ars er the
allegations or the points raised by most of our
Members regarding the sufferings of the
Scheduled Caste people. That was the only
thing I wanted to sav. . . ilnterruptiom). . She
did not say anything. You know. Sir, in the
words of the Minister, Punjab is the granary of
India. They have shown their nettle, tl eir
hard work, their perseverance ard their sine-
rity, in the green revolution in wheat production
in the who'e country which has helped our food
production to a great extent. But, in spite of all
that, it is a pity that such a I ad report and
remarks should be corning before this House
about the treatment that the reople at the helm
of affairs have been meting out to this poor
Scheduled Caste and the landless labour. Mr.
Deputy Chairman, Sir, I also learn from the
speccl.es today that there are so many wealthy
landlords there and they began to suppress and
exploit th; poor people, the larmeis, v. ho ate
the pivot of food proe'uc ion. If that be the
case, why not the Go\ernment come forward to
institute land ceilings say, of at least ten
acres per head ? The land there in in the punjab
is so leni'e a d is so blooming also Wi h all
these things, I think the Government of Punjab
should ha\e shown a better way and should not
have come to st.ch a plight to be mentioned in
the august He use of Parliament like this. Mr.
Deputy Ciairman, Sir, when many thins have
been said against the exploitation and the
sufferings of the Harijans, one thing is very
clear here.

According to Elaya Perumal Committee
Report, the population of Schedu.ed Castes jo
Puniab is 21 per cent in the 1931 Centos. But
in 1961 Census it is 20 per cent. The ferti it>
of the Scheduled Custes is greater than that of
other people. But in spi.e of this it is a pity that
when the population of all other people has
been in&eased year to year, here their
population has been curtailed by 1 per cent
between 1951 to 1961.

Mr. Deputy Chairman, Sir, on pages 372
and 377 of the Perumal Committee Report, the
representation of Scheduled Castes in the
Punjab is given. It is \ery pathetic— no
wonder, it is equally pathetic-like the affairs
which exist in the Central Government services
also.
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[Shri G. A. Appan]

Mr. Depaty Chairman, Sir, the Central
Government is no better in their affairs with the
Scheduled Castes in absorbing people in
Central Services. On page 257 of the Report,
the representation of the Scheduled Casies in
the Central Services is given. It is 1.77, 3.25, 8
86 and 17.94 of the total in the year 1966 when
compared to 1.18, 2.38. 6.95 and 17.24 in the
year \95) in Class I, II, IIT and IV categories,
respectively. Mr. Deputy Chairman, Sir. is it
not a fact that the different classes of
Scheduled Castes from 20 to 30 per cent of the
whole population of the country ? What is this ?
Are you not ashamed ? For the last three years I
have been telling these people : Please don't
pay lip sympathy ; pleasa don't shed crocodile
tears ; be honest ; at least be a little meagre in
your promses ; don't promise too much and try
to deceive us. Recently, the Prime Minister has
increased the percentage of representation for
Scheduled Castes from 15 to 17| per cent. What
are you going to do with things like this ?

From the very beginning also I have been
telling in the higher ranks ths repre-sema.ion
is so poor. In the Governors, in the
Ambassador's cadres, and things like that, there
is not even one Scheduled Caste person. Why
don't you put a person like Mr. Jagjivan Ram
as Governor, instead of keeping him for 20
vears like this ? Mr. Deputy Chairman, Sir,
why not to put a person like Mr. Sanjivayya to
go and take rest there ? When Shii Sri Prakash
was the Governor in Madras, he said that a
Governor's job is a pleasant job. 1 do not think
it is a pleasant job Practically, a Governor has
to be guided by the party in power or the
people there who are in charge of the affaiis.
Mr. Depuiy Chairman, Sir, 1 do not think that
anybody would aspire or be enamoured about
the Governor's job. Many people have been
condemning Governors. Governorship is such a
big institution. Ol course, it is a costly game
and a costly jewel, and not of any use. Rather
than keeping this costly jewel without any
practical, constructive work, why don't you
give them the job of a Lokpal or Lokayukt so
that they can do appeal work, so that they can
be the guardians against all the injustices that
are being done.

Fortunately, in Tamil Nadu, we have had
very good Governors. We had the
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Maharaja of Mysore. We had the Maharaja of
Bhavnagar. We had Sardar Ujjal Singh. And,
Mr. Deputy Chairman, Sir, I am very happy to
tell 1 his House that Mr. K. K. Shah who has
very recently gone to Madras, is trying to put
his voice as to how to improve the facilities to
the common man and to improve the revenues
also.

Mr. Deputy Chairman. Si', | submit that in
a poor country like ours both the institution of
the Governor and the institution of the
President should rather go.

MR. DEPUTY CHAIRMAN : That will
do, Mr. Appan.

SHRI G. A. APPAN : What is this. Mr.
Deputy Chairman, Sir ? I come from a Party
and I am now speaking as a member of that
party. Other Members speak for twenty
minutes and thirty minutes and you will not
allow me even ten or fifteen minutes ?

MR. DEPUTY CHAIRMAN: You
have taken thirteen minutes, Mr. Appan.

SHRI G. A. APPAN : I think I have not
spokeD for even seven minutes. Anyhow, Mr.
Deputy Chairman, Sir, rather than go on
talking things like this 1 would request the
hon. Minister to please send a delegation of
parliamentarians to go and enquire into the
condition of the Scheduled Casus and the
problem of exploitation of the landless poor—
they are mostly Scheduled Casies--by the
landlords there, and to distribute the surplus
land over and above ten acres per family to the
common people who have no land and also try
to develop the spirit of cordiality among
different sections of the people in that part of
the country, and also see that the bad name
that the Government and the exploiting people
there have been getting now is Tooteo out
altogether. If they could do all this, they will
earn a name, a great name than the architects
of the green revolution there.

ot 7w TR (ITT ) 9
garafq oY, §3 sarg § ey fafasex

i
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FIEAA AT AR ofig o ZrIw F Ay | F aaddr wy w7 wIv § oAaT A0

vaF fay & 3ot am 2ay § afer g3

vw forwraa & aw ag v ag wodr =0 &
UFATAAW Y & §g sarar waifaq 47,
ggta agr quma fwar, #ifs Iaan
frrg frara s=% giT faY ag af a8

off TR (IE 934) ¢ g
qz e 4¥ |

st A feare : gwst $1E woa
AT T4 ) & gwnr g7 fawaa 4
# 9w qar gf

IEM TW I AV Aga ST q FR
fragagmag g o7 wgra 37 § gw
AT § 338 wwq gATL 3T F wrad
& A7 guAr TIF AIET AIA 1 AA0AT
arfz | 791 a7 ot fasraa 4 f5 9
SRAT 4 qZd 49T {A2T IqAT Ot 1
faar 3 safad 37 avs st 75 gu & 9a9
TH A4 A aE argAr & fv 390 samr
Hz adt fmet, 3a% wEHr @ g A
T tasewz ww aga #, @16 q9r H,
AZr AT A% gz @A w9 FHE smar ¥
g7z #redY Qe T 1 f7ar &, ITF AEA
F fai & Aarx g afea arg-amg gawt
TN A FAr afgn g d9= &
g g sarEr faeyardr o 3y Odd
FA af 2 gquy fawg Fuz 0, ITH
AT 7, IAF A H IET 7 IqTAT ATA
qg 91zt = 7€ |y ag F e A
argu f sraar o1 dage oY quardz A
#1ar 2 A ow fFAD & arr & —a% w0
argnr i frag & 1 oY Faedardt gx
aet F FTeerd & gawt foara Al
sqrar Fifaw &% st g 6w 5 a-
17, 977 FAF39, a8 Fa1 94 5 R
azr ardY dse vmar w4 3 foan g4 @
% oy et gf fr facdt fafaezt arfzar
#Y 1 A I qeAr T 3AAT g
WY 9% TATGUES g3, 93 7§ AT F AT

Arqar & 417 §7 ITHFT AA7 AV AT 9%
I AT IFI AT 5 GIFT AT

dt dtw wx oarar (Fagre) @ aww
T |

it aaw fwate oY g, @ T
g AT 472 FT ATEAF E...

wY ay 7 9y (IFT 937) © Wy
sogmm &)

ot 7w femle @ FATT ¥ wyA
girer St WA § ozafAn 32 gz awoay
afs 1 az & ae Hgt a7
fadgs &1 & s og =wrwr T=ar
At & g% AW F Feq 1 fyeAwd
AT 9T W 9 2| AU Wy Al
7AT F AT £ AAAT 92 AT IF FY
Y Faare weq a7 Faeardt AT &)
ag AN AET FLFIL F AFIA F AT,
AT TAAAZ FT A A9Z 51 9 THA
qqF FE qCAT 47 8, T asiiAr 47 2,
#aT awe qgf 74T 41 IAY WY IA grIA
& w7 qu ¢ faar 1 g9f77 g9 A9z
¥ @I sarar FgA A7 qAraT g adi
ag ga1d Y fgarg qar ¥ feerg F@
FT 4T | qgf a1 §4%F (A7 997 v 0¥ 1
9 FT R

wg a® qiafs e ardt w1 97 8,
& oF faaz & aex s | ot Foa &0
Tad A1 Fqara F wA4C F AL G,
A% AT F art &, wrATIA A Gh
w15 fasraa afr fagrar 9% fogw
FOORFT AT & e weT 4 fo 4 741
Ffza § safsfra &, ag DAtz g
aArga, AT weEd AL FAAT | UF
w#red TEIA AT 9IW W AT AT
TATT, UF w2 T 9A@ K AAAL
w1 garar |« fag qtff &+t ag &1 I39%
faq ag garfas =€ & fs dariter w2
FEAT-FEAT 4 | ATOFT F1E F Wi 29
Y FmAT grar-aw Iat fawra 4 fr fad
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[y A7t Prave]
24 o gz AT F @ OT ¥y o feafy
gz a3 & of v gufy 03 ¥ e i
FHA TIT F AT MTITET & F
aft & 399 feir? ara, o7 9TFT ITW
fadts Y md WY 77 3 ATH FTH
AT |

awz % FELY H A ATT FFAT
gara # o aeFrd wHAr § gy fa il
¥ FIFT OF TALIAT WA G P, UR
et a9 7@ 2, fr 37 gy fosfm
femrsra & mrar w3ar g qfrowa
WHIEz FT AraT TATT A Wr war § A
frqaedt £t (Y Taeqod 3 fr agr &
a1 wiw g w3 g mm g P
SH HIF AT AT AZ  F— AT
off & off war AT & av Wi oy sarar
sar g —wafag mar Fwr g fs
gg wW9A AT @E § saqfeat @
feasd zx & O wifag w30

gwa & 41 gafa 57 &, ad A
¥ wEl 8, Wig 3% IAM & g1, Wwg AN
# g1 | afra agi fawam ag @ fs araw
gTeIE A 93T F §37 fgal ov sanEw
wrea foar, g 97 adf faar | gawer
waea vz 2 5 N drarw @AY 9
gwia #, § @yar #4T § TR IE
2T F7q a1 Fifare w9 6 TgdT A
zq avg %1 fgaroa a0

oifady ar7, wgt a% gfeai =1
waer #, gAY avm o fawdl Ay
ar= § & wowAT §, 91E W ¥ wvew
§ 21 ar uefafaday & TAAT &),
& vy &1 § 5 913 gare &Y W13 gHY
ey @1, @@t A% gheaal & afawic §
g1 =7ferd fear sw otz star Fr 2rge-
fozar Fifsrer % Faar gur & ga®r ax@ds

afadrsr ¥ wd7 qu fear s fae, =@
dwTa &1 71w A ar wie w5 99T g | 9

WY agd #1 wii gy § glaarq § avdw
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gy 1Y, 7 aeary oy wvw wfey ey
fafeggs it w21 Al & Froify
A8 gu & ave FaT ITV A woAf AT
faqr ro &Y & aawar # e osmrTIR
AT ARAA AT FY FAOATR ET-
Far At ArAy 4 Aw i 3

gersall W1 A W A qF ARA 3T
F wraAw wEew § IE0 A A A
Y are fear & e o sdArards =K
fraft st wazare st frmd § -9
afaat & ary # g 7z afafzea i
¥ AT § gl —7a9 T & oy, § 94
sfawrs F7an g, &% w7 ot Fgr 97 WX
AT WY FFAT E, A w4 KNI FTATEA
ERIESRE S EGE AERCIEE R EC R T
a7g &1 FAGT A WY IAET 48 AW
Z i A, s adfta® e g fanz 2
%, WY 7% anr gt Iy <2 frar sy
TR g & Ay @y A wifwa &
st ar A4 g Ay frar g

T wedl & ATq & 3 77 FFA7 ATZM
fF srgr a® aorr w7 geeT § 99F €
faxwa frdY %Y safie 481 8, dar fr a7
7 wgr s ag a7 &1 a9z ar =92 fae
IAVY OF W F QU FI7 AT T[0T FEY
ST AY FAT FTT AWZ OF TEF  Fh
9% AFAT F AT UF T F g8 9T w47
arifarz g 7w & ? @, 97 weay &y
& #0ifs Pt somar a1y %33 &1 9ag
e gaaft & sarar fareray ot weAY
g |
6 P.M.

SHRI K.P. SUBRAMANIA MENON
(Kerala) : Mr. Deputy Chairmn, you know the
Buljet of a State is being discussed in this
House.

SHRI A. P. CHATTERIJEE : I am on a
point of order. It is six now and the House was
to sit till six.

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPJNQ AND TRANSPORT/
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SHRI A. P. CHATTERJEE : We have
never agreed to it. I think this discussion must
be continued tomorrow.

SHRI OM MEHTA : No.

MR. DEPUTY CHAIRMAN : It was
decided in the Business Advisory Committee.

SHRI A. P. CHATTERIJEE : The Busi-
ness Advisory Co rimittee may or may not
have decided something, we do not know but
actually was the advice of the Committee
placed in the House ?

MR. DEPUTY CHAIRMAN : Yes. It was
laid before the House. We had announced the
decision in the House that if necessary we will
have to sit beyond six also.

SHRI OM MEHTA : They cannot have it
both ways. They speak for hours together and
then they say they will not sit.

SHRI A. P. CHATTERJEE : That is our
privilege. The Chair is there to pull us up if we
speak for long. The parliamentary bulletin if
yon have read it, only shows that we can sit up
to six and not more than that.

SHRI AKBAR ALI KHAN (Andhra
Pradesh) : Even after six.

SHRI A. P. CHATTERIJEE : You must
seek the permission of the House and if you
have not taken the consent of the House to sit
beyond six. . .

MR. DEPUTY CHAIRMAN ; When it is
decided by the Business Advisory Committee,
normally it is not necessary. If there is no
decision of the ComTiittee, then we generally
take the concensus of the House.

SHRI A. P. CHATTERIEE: The
Committee cannot ride roughshod over the
House,
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M*V DEPUTY CHAIRM\N: W« have
consulted almost all the political parties. . .

SHRI A. P. CHXTTERIJEE : Our Party
has not a”ree 1 to it We were not represented
even in that Commit'ee I d.i not know of other
political panies. You said 'almost all'. The
point is whether the House has given p-
rmission or not.

MR. DEPUTY CHAIRMAN : It was
announced in the House. It means the
permission of the House is there.

SHRI A.P. CHATTERIJEE : We are
not interested in seeing that the business of the
Government is disposed of as early as
possible. We a'e interested in seeing that the
House should sit only up to six because that
was the announcement which was printed in
the bulletin. If anything else was decided, that
has to be done with the consent of the House
and not in this fashion. You said 'almost all the
political parties'.

MR. DEPUTY CHAIRMAN : It was
announced in the House and it was late? on
published in the Parliamentary bulletin also,
dated June 16, and it has been mentioned that
the House will sit up to six daily and beyond
six as and when necessary according to
exigencies of work.

SHRI BHUPESH GUPTA : You have
read 'as and when necessary'. We think it is
absolutely unnecessary.

oft oA @ Afw, o et 3
A CATTE IAIAT & 390 § quiaar wgAa
g\ ST P A4S 94T F AR E 7
T AT A1 AT w0 [ 97 6 Fw a%
dz7 o Frga @ &Y 398 saar 457
TTALTHIT T4 &
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\ FAA 9T Ow fwAz fr ard dar A
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[t <romrrrma]
qTEHTE 98 ag Fg anar 1 o ogEw &
aug azr faar ooy 0 wAT A 6 AW AAT
ar gowrdt o ar #rf arra qr9r TET
o 78 & o a7 77 o f s @wym
azr Dfad | & oy F 98 FEAT AT
for zre g wwdlr ST Ay, .

SHRI NIREN GHOSH : (West Bengal) :
Mr. Rajnarain is correct on this point.

ft TrETOA ¢ A ZW g9 #i
ATY TAT WY AT ATEA £ AT wAT TG
2 | WAL B FEATT @AE 94T FY FATAT
aex far FaTag AT @ § dWr @Y
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YT 6 &% a6 wIFC AU HEEHAT
gefta Y & f5 sz Wz o A2 A 6
AN | TF FNE GEATT AT WAAT
wrar & fF 7z & amg wrarr & f
qZTAT 1T | A7 GRT LA AT AFAT &,
AT aww gfirsr 787 FErar 91 AFAT )

SHRI A. P. CHATTERIJEE : The House
should be adjourned now. Whether the House
should be continue now cannot be decided.

(Interruptions.)

MR. DEPUTY CHAIRMAN Order
order please. [ am in the hands of the House.

SHRI RAJNARAIN : No, no.

MR. DEPUTY CHAIRMAN : Let the
House decide whether they want to sit now.
What is the gen:ral opinion or consensus of the
House ?

SHRI A. P. CHATTERIJEE : It cannot be
done now.

SHRI NIREN GHOSH It cannot bg

[RATYA SABHA]

done

now.
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SHRI BIPINPAL DAS (Assam) : The
Hou: e should sit longer.

SHRIMATI YASHODA REDDY
(Andhra Pradesh) : Mr. Rajnarain is right in
saying that we should have got up earlier to
raise it, but may I draw your attention and also
that of Mr. Rajnarain to the fact that two
minutes before six, Mr. A. P. Chatterjee got

up. ..
SHRI A. P. CHATTERIJEE : Just at six.

SHRIMATI YASHODA REDDY : It
was going to be nearly six. At that time I
simultaneously got up to catch your eye for
moving my motion, with the permission of the
Chief Whip. I was going to move my motion,
but you never caught my eye unfortunately
because at six o'clock they had already raised
1t.

SHRIA. P. CHATTERIJEE Before
that Mr. Menon got up and spoke something. I
wanted to say that it was past six.

SHRIMATI YASHODA REDDY : Two
minutes before six I rose to catch your eye, but
you were listening to Mr. Rajnarain and Mr. A.
P. Chatterjee. Now, you must give me
permission.

(Interruptions.)

MR. DEPUTY CHAIRMAN : One minute
please. Order, order. In this House we have
been following the procedure that whenever we
wanted to sit beyond six, it was not necessary at
all to get the permission of the House. We have
sat even after six for half an hour or one hour
without referring it to the House. Now that Mr.
Chatterjee has raised an objection I am
referring the matter to the House. If the House
wants to sit beyond six we can sit. If the House
does not want to sit now, we can adjourn. I
would like to have the opinion of the House
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they want tg

whether they want to sit or
adjourn now.

SHRI OM MEHTA We can have

discussian on thr Budget.

SHRI NIREN GHOSH : We must have
adjourned at six o'clock. We are almost talking
out of order.

SHRI BIPINPAL DAS : Let us not waste
any more ume. Let us proceed with the
business.

MR. DEPUTY CHAIRMAN : All right
Mr. Monen, please.

SHRI NIREN GHOSH : After six o' clock,
how can we speak ? The House should adjourn
now.

MR. DEPUTY CHAIRMAN Mr.
K. P. Subramani t Menon.

SHRI NIREN GHOSH The House
should adjourn, now.

MR. DEPUTY CHAIRMAN Mr.

Menon, you do not want to speak ? All
right, Mr. Sen Gupta.

SHRI NIREN GHOSH : You decide first
whether the House should sit or not.

MR. DEPUTY CHAIRMAN I have
pointed out that normally when the House
wants to sit beyond a prescribed time, we
continue. Sometimes we put a formal motion
before the House and we prolong the sitting.
The Business Advisory Committee has decided
that we have to sit beyond six o'clock if
necessary. When we find that we heve to finish
a certain business on a particular day, we sit
beyond 6 P. M. When we decide to sit,
normally there is no such motion before the
House ; we continue our business ; it continues
till we finish it. Today we started to sit after six
also. Mr. Chatterjee says let us adjourn the
House. Naturally I wanted to take the general
opinion of the House so that at least we finish
this business. So 1 am proceeding. . .

SHRI NIREN GHOSH : Normally we
niigLt be also interested in continuing the
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House if it is interested in continuing the
business Sometimes it does, that is another
matter. When we are not interested even from
one and a helf hours before, tve made it clear,
many of the Members made it clear that we do
not want to sit beyond six.

MR. DEPUTY CH\IRMAN : This was the
first time Mr. Chatterjee got up at six o'clock.
Nobody else has made any such reference
earlier, at least not since I am here.

SHRI NIREN GHOSH : Yesterday also it
was understood. That being the position, after
six o'clock if you talce the opinion of the
House, it is out of order, and as Chairman if
you insist on that, then I will be compelled to
ask for a division on this question. I say 'no', it
is not the opinion of the House. Let the House
divide. Let us have it that way, I call for a
divison. Let us have it that way. Let the
opinion of the House be taken.

SHRI BHUPESH  GUPTA : The inter-
pretation you have put on the practice is not
correct. We have very often sat longer than the
fixed time, but it has been always done by the
consent of all, without anybody dissenting.
Normally the practice has been when you want
to extend the meeting beyond a eertain fixed
time, you find out, and if there is difference, you
say, all right, let us adjourn. If there is
agreement, no dissenting voice, generally we
proceed. That is the convention. The
convention is not that we should decide it by

division or decide it by a majority.  If that is
so, what happens to the quorum ?
Somebody challenges the quorum, then you

will say "I put it to vote for majority ?"  You
do not judge such things in this way. If any-
body challenges quorum, you stop the thing, you
adjourn,

SHRI AKBAR ALI KHAN : Shri Bhu-
pesh Gupta is forgetting that the Business
Advisory Committee had decided that we
would sit after six also.

SHRI BHUPESH GUPTA : The difficulty
with my friend is he is only half a century late
in everything. That much we know ; what the
Business Advisory Committee discussed,
decided, reported, everything has been settled
in the morning. We are not satistied. We are
already ahead of wha\



167 Punjab Appropriation

[Shri Bhupesh Gupta]

the Business Advisory Committee decided.
If the Business Advisory Committee's deci-
sion is sacrosanct, you have already vidated
it even when sitting in the Chair. Therefore,
you are stopped from nuesioning this. The
entire question does not want to sit. It is not
one or two. We all on the opposition do not
want to sit. Will you decide it by majority ?
Division will have to be there anyhow, but
will you decided it by majority ?

I leave it to your good sense, Mr.
Deputy Chairman, to settle the matter your-
self suo motu, instead of asking us to divide
on this. I think we can retire today, we can
adjourn. We can think over it better
tomorrow. And let our Ministers have a little
more time and rest. They are tired.
Therefore, let us sit. And Mr. Deputy
Chairman, you are also tired.

SHRI KRISHAN KANT (Haryana) :
Only this morning you came. You are tired.

SHRI BHUPESH GUPTA : Mr. Yajee,
he is of an untiring type among the Congress
people.

SHRI OM MEHTA : I would appeal to
Shri Bhupesh Gupta, Shri Rajnarain and
others. Let us sit for a few minutes more and
pass this Bill. We have already exceeded the
time.

SHRI BHUPESH GUPTA : Mr. Deputy
Chairman, we have very great affection for
Mr. Om Mehia. Mr. Gm Mehta should not try
to exploit our affection. We have all very
great affection for him. Therefore, I Mr Om
Mehia. Minister for Parliamentary Affairs,
should not tiy to exploit the affection for a
wrong cause. There aie many good causes for
which he can exploit us, and our affection is
given in abundance to you, Mr. Mehta. But do
no; uy to rub us in the wrong way and misuse
our affection. So, Mr. Om Mehta, Minister of
Parlia-meniary Affairs, should also «g;ec that
today we a<journ. You will r.ot get anywi ere
today Mr. Deputy Chaiiman, pick up your
own courage. Uttar jour Imal judgment
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on it. Why are you dependent, on us. You, in
the Chair, are very powerful. You should
realise it.

MR. DEPUTY CHAIRMAN : As pointed
out by Mr. Om Mehta, why don't you sit for
some more minutes aud get it passed ?

SHRI NIREN GHOSH : Sir, you do not
look that side.

MR. DEPUTY CHAIRMAN : I am al-
ways looking at you.

SHRI BHUPESH GUPTA : I can un-
derstand that—that side is not attractive. I do
not blame you. Now, Sir, you decide. You
have the feeling of the House. The feeling of
the House is that it is very badly divided.

MR. DEPUTY CHAIRMAN : Not badly.

SHRI BHUPESH GUPTA : Very badly
divided.

MR. DEPUTY CHAIRMAN : Not badly.
It is divided, but not badly.

SHRI NIREN GHOSH : We under stood
that it would adjourn.

SHRI BHUPESH GUPTA : Sir, it is still a
minority Government in this House. You do
not have a majority here. Have you produced a.
list of 121 Members to the Chairman ? No. You
are here in a Minority. You have the sufferance
of the Opposition. You are a minority, it is a
minority Government in thh House. We sustain
you by our kindness. So, I say, Mr, Deputy
Chairman, you summon your youthful vigour.
Your voice is absolutely sound and I think the
decision will also be equally sound. So, Let us
ndloum...(Interruptions). You know very well.
You are an intelligent man who can anticipate.
I am suggesting to you—MTr. Rajnarain is
waiting to obstruct the debate. I am in half
sympathy with him. Therefore, you will not
have the debate today.

MR. DEPUTY CHAIRMAN : Itis only a
question ofa few minutes. To-
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morrow also you will get more time to
speak on a measure...

SHRI BHUPESH GUPTA : We cannot be
accommodating to the Government when the
Government ignores us in a particular matter,
namely, the Bill that we have been asked to
pass. Surely, in this period tension will grow
and it is for you to see that the tension is
lessened. If the Government did not rave that
Bill, we will...

MR. DEPUTY CHAIRMAN : But that
Bill will sill be there.

SHRI BHUPESH GUPTA : It will still be
there. We will register our resistance at every
point. Therefore, from now on we wish to
continue this, and you should anticipate it. You
should come to the conclusion that there will
be pendemonium here but there will not be
much of debate. Therefore, why waste your
time and our time, and even more precious
time of the hon'ble Minister ?

MR. DEPUTY CHAIRMAN Mr.

Minister, what do you want to say ?

SHRIMATI SUSHILA ROHATGI : I am
extremely grateful...

SHRI OM MEHTA : It was your decision
to finish it within one hour and we honouring
your decision.
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SHRI KRISHAN KANT : Mr. Deputy

Chairman...

MR. DEPUTY CHAIRMAN: Let us hear
Mr. Krishan Kant.

SHRI KRISHAN KANT: The point raised
by our friend is valid in the sense that the
Opposition Members do not want to
accommodate the Government. 1 can
appreciate that point also. The honourable lady
Member sitting' on our side wanted to raise the
question at two minutes to six. She said Mr.
Chatterjee himself raised the question at two
minutes ..

SHRI A. P. CHATTERIJEE : Mrs. Reddy's
watch may be slow by two minutes.

SHRI BHUPESH GUPTA : I am very
sorry you are unnecessarily dragging Mrs.
Yashoda Reddy. She could not catch the eye...

SHRI KRISHAN KANT : Let me complete.
You can speak later on. Mr. Deputy Chairmen,
the difficulty arose as the lady Member pointed
out that the Deputy Chairman could not catch
her eye. So it was a question of catching her
eye... {Interruptions)

SHRI A. P. CHATTERIEE ; It is the other
way about.

SHRI KRISHAN KANT : I am really
repeating here what she said, may be wrong
English or wrongly said...
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SHRI K. P. SUBRAMANIA MENON :
Mr. Krishan Kant is making certain in-
sinuations against you, Sir. This must be
withdrawn.

SHRI A. P. CHATTERIJEE : This is a
reflection on the Chair.

SHRI BHUPESH GUPTA What is
wrong therein ? I do not think there is anything
wrong, Sir, on a point of order. We are here to
catch each other's eye. And do I not see you try
to catch somebody's eyes ?

SHRI KRISHAN KANT : Mr. Deputy
Chairman, what I am appealing, through you to
the Opposition, is they may not Accommodate
the Government. But there it is due to the error
of not catching the eye by the Deputy
Chairman. So let us accommodate the Deputy
Chairman and allow him to put it to the House
and if the House agrees, we can sit on and
finish the whole thing.

So, this error of catching eyes should not
stand in the way. The hon. Deputy Minister is
prepared to accommodate and sit longer. Why
should we object ? When lady Members are
prepared to sit, then men Members should not
object.

SHRI NIREN GHOSH : I support our hon.
Deputy Chairman. We have known him for
long in this House even when he was not
Deputy Chairman but was sitting with us. He
does understand. I hope that young one gone
astray, Shri Om Mehta, will also understand.
He is in bad company. Otherwise he is a good
man. That is the whole trouble with him. He
should also understand. What is the use of
passing this Appropriation Bill without all of
us ?

SHRI OM MEHTA : So many officers
from the Punjab Government are here.

SHRI BHUPESH GUPTA : On a point of
order. Mr. Niren Ghosh raised a very imporlant
point and my friend has ei plied that officers of
the Punjab Government are there, it is an
insulting utterance. Officers of the Punjab
Government shall be here as long as we want
them to be here. Are we to accommodate them
now ? You were asking us to accommodate the
treasury
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benches. Now you are asking us to accom-
modate the official galleries, Sir. He said it
perhaps inadvertently. But I say. it is clear that
we are asked to sit longer not for the sake of the
Government or parliamentary democracy, but
for the convenience of the officers.

SHRI OM MEHTA : No, no.

SHRI BHUPESH GUPTA : We are not
prepared to do it. The officers shall remain here
as long as we have not done with it. Or, they
can go. We have nothing to do with them. We
have nothing to do with the Punjab Government
officers. They can go anywhere they like,
Timbuktu or any other place. We are not
concerned with them.
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SHRI KRISHAN KANT : It may be put to
vote.

SHRI BHUPESH GUPTA ; Sir, after this if
you have any sense of dignity, you should get
up and say "The House stands adjourned". Are
you to wait here for the sake of the officers ?

MR. DEPUTY CBAIRMAN : That is not
the main consideration or the only
consideration or consideration at all. It was
only a passing reference.

SHRI BHUPESH GUPTA : Suppose I say
anything, you will say "Expunge it", or
"Withdraw it". Let Mr. Om Mehta withdraw his
utterance.

SHRI OM MEHTA : 1 said it is one of the
considerations. It is not the main consideration.

MR. DEPUTY CHAIRMAN Itis

the genera! consensus of the House that we
should sit longer and finish to-day's business.

SHRI RAJINARAIN : No, no.
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SHRI BHUPESH GUPTA : Sir. even
the Congress Members are wKh us.

(Interruptions)

Tlvy are fitting here because of the fear of]
whip.
(Interruptions)

SHRI G. A. APPAN : Sir, the honour of|
the House depends upon the agreement for one
word, but not after so much of wrangling. It is
just and proper, honest and honourable that the
Chair should be kind enough to adjourn the
House rather than continue. (Interruptions) I
would sit even till 12 in the night. But after all
this, it is not dignified. (Interruptions) After
all, we have been acceding to his requests so
many times. At least in the interest of the
officers who are married, unlike my unmirried
friends, let us adjourn. 1 request the Chair to
adjourn the House.

SHRI BHUPESH GUPTA : There are
many hon. Members in this House in whose
case if they are away from their wives, it is
gooi for their v ives. Therefore, that way, I do
not agree with you. If you are here longer,
your wi\ es are safer.

SHRI KRISHAN KANT Now the
discussion is over  You can put it tj vote.

SOME HON. MEMBERS
Adjourn.

No, no.

MR. DEPUTY CHAIRMAN : Please sit
dewn, everybody. We had allotted only two
hours for this business. We started at about 12-
30. So, we have taken ha!f-an-hour before
lunch and about 4" hours in the afternoon ; i.
e., we have taken about 5 hours in discussing
the two matters. Hon. Members want to speak
as well as make long speeches, but they do not
want to sit longer to complete the business. It is
not good. I think we have to complete the
business.

SHRI A. P. CHATTERIJEE : What is the
business ?

SHRI BHUPESH GUPTA Whose
business ?
MR. DEPUTY CHAIRMAN The

business of the House,
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SHRI BHUPESH GUPTA Internal

Security Bill is not our business.

SHRI NIREN GHOSH : By 24th we can
finish this Punjab Budget.

SHRI SALIL KUMAR GANGULY
(West Bengal) : The Government side itself is
divided on this.

MR. DEPUTY CHAIRMAN : We should
complete the business on today's agenda.

SHRI A.P. CHATTERIJEE Why
should you ask us to expedite the business of
the House ?

MR. DEPUTY CHAIRMAN It is
not a question of my asking. The Business
Advisory Committee has allotted two hours
and instead of two hours we have taken about
five hours, three hours extra.

SHRI A. P. CHATTERJEE : That is a
different question.

MR. DEPUTY CHAIRMAN : No, it is the
same question. Instead of two hours we have
taken five hours.

SHRI BHUPESH GUPTA : There are
unforeseen things. There is act of nature, an
unforeseen thing. But I cannot say act of nature
is operative here. But unforeseen things have
happened. Hence on that ground you can easily
adjourn the House. The Business Advisory
Committee has become defunct long time ago.
You are hugging the dead horse all the time.
The House has not accepted the Business
Advisory Committee's recommendation.
(interruptions). The House, by discussing it for
over six hours, has made it abundantly clear
that it does not accept the recommendation of
the Business Advisory Committee. Therefore,
that is dead. Now, therefore, you can act in the
light of the new situation. What is the new
situation ? We are disagreeing, we are not in
agreement. Their number is a little more. If we
had noticed that you would do this kind of a
thing, we too would have presented our people
heie. Therefore, we will hold it against you that
you did not make up your mind earlier so that
we could mobilise our
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forces also. It will be utterly unfair. Somehow
or other you have the Government in mind. . .

MR. DEPUTY CHAIRMAN : Please sit
down, Mr. Bhupesh Gupta. Under the Rules of
Procedure Rule 13 says that the sittings of the
Council shall conclude at such hour as the
Chairman may direct. The Business Advisory
Committee has decided accordingly and. . .

SHRI A. P. CHATTERJEE: We are
appealing to you, therefore,. . .

MR. DEPUTY CHAIRMAN : Please' listen
to me now. We have to finish the business. But
if honourable Members say that they want to
discuss it tomorrow, then we will have to find
some other alternative. That is, tomorrow they|
will have to finish this Bill within half an hour. |

SHRI BHUPESH GUPTA : Why ?

MR. DEPUTY CHAIRMAN : Please
listen to me.

SHRI BHUPESH GUPTA : Twenty-fourth
is the last day for the other one. . .

MR. DEPUTY CHAIRMAN : Whatever it
SHRI A. P. CHATTERIJEE : We are not

going to give you a present of the Security Act
on a silver platter. We shall oppose it.

SHRI OM MEHTA .' Let this matter be
put to the House.

MR. DEPUTY CHAIRMAN : So far as the
Internal Security Bill is concerned, I have nothing
to do with that Bill. We have to follow a certain
procedure. After discussing it we will have to put
it to vote. Whether the House approves of it or
disapproves of it, I have nothing to say about
that. The only question is that whatever business
remains on the agenda todiy, we will have to
finish this Bill tomorrow within half an h-uir arl
then remaining b siness SQd whatever additional
busiuess we have |

tomorrow, we will have to sit late, say, till 7
o'clock or so, and finish.

SHRI K. P. SUBRAMANIA MENON :
Tomorrow we will try.

SHRI A. P. CHATTERIJEE : Tomorrow
we can sit.

SHRI DWIJENDRALAL SEN GUPTA
(West Bengal) : Mr. Deputy Chairman, please
hear me.

MR. DEPUTY CHAIRMAN : If there is
agreement that we shall finish this Bill within
half an hour, then only I can agree.

SHRI BHUPESH GUPTA : Why are you
saying tomorrow ? Supposing I die tomorrow.
The House will adjourn. Have you any
guarantee that I will not die tonight ? Why
are you going into that ?

SHRI A. P. CHATTERIJEE : If Mr.
Bhupesh Gupta dies, the House will extend.

AN HON. MEMBER : We will try
tomorrow.

MR. DEPUTY CHAIRMAN : No.
question of trying tomorrow. I want a general
agreement. We must finish this Bill within half
an hour tomorrow and take up the other items
in the agenda and proceed with them even if
we will have to sit till 7.30 or 8 or 8.30 P. M.
Only then I can adjourn the House today.
Otherwise, we will have to finish it today.

SHRI BHUPESH GUPTA : You will
understand our feeling. We in the Opposition
in majority. . .

{Interruptions) SOME HON,

MEMBERS : No, no.

SHRI BHUPESH GUPTA : How many
have you stolen from this side, I would like to
know . . . (Interruptions). Evidently, you have
kidnapped Shrimati Yashoda Reddy. How
many you have stolen otherwise I have no
account. . . (interruptions). We are still in
majority. You will understanl our feeling. We
are thoroughly opposed to this Bill, We not
only consider
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it as a Hack treasure, but we consider i' as an
assault on our honour.Therefore. we are in no
mood to compromise. Kindly keen in touch
vith that feeling and come to your own|
conclusion.

..SHRI DWUrNnPAT Al
SEN GUPTA : Mr. Deputy Chairman. I hope.

( nterruptions)

79 737 AT ?
od 7zf mrar g
FEFT |

Y sEwE ors
argv ara FAT ateqd !

TIATAIW 71 7 ATH
MR: i DFPLTY CHAIRMAN Shri
Yajce, will you please sit down ?

SHRI DWIJf NDRALAL SEN GUPTA :
I hope by now you have sensed the temper of.
the House. The House is in no mood to
continue. . . (Interruptions). Let me finish. Let
me again repeat that the House is no mood. . .

(Interruptions)

SOME HON. MEMBERS : The House is
in mood.

SHRI DWIJENDRALAL SEN GUPTA :
If my friends on the other side think that by
shouti>g they can change the temper of the
House,. I have nothing to sav 1 am true so fcr
as my assessement is concerned. When I say
that the House is no mood 'o sit further. 1 mean
that you cannot proceed wi'h the business.
From 4 to 4 30 you, without anv rseful
purpose, talked and talked to this side, when
you had to concede the right of S ri Rajnarain
and others to speak. Apain from 6 to 6 30 as a
sa'esman you were selling the idea of the
government side. But you have fai'ed. If in spi'e
of that, anybody fee's that the House is in a'
mood to sit further, 1 have nothing to say But
is it rot a fact that you have failed ? You
cannot proceed with the business. You charge
your dec sion and adjourn the House. That is
the only thing to be done.. .

SHRIMATI PURABI MUKHOPA-
DHYAY (West Eengal) : Mr. Deputy' CI
airman, just now the hon. Member from the
other side threw some very objectionable
aspersion of the Chair. I demand that it
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should be either withdrawn or expunged. . ,
(InterruDtiom). Mr. Deputy Chairman,
Sir, , . . (Interruptions)

SHRI A. P. CHATTERIJEE : The Chair
should not be in the unenviable position of the
Prince of D;nmuk, that is, to be or not to be.
You should decide.

SHRIMATI PURABI MUKHOPA-
DHYAY : Mr. Deputy Chairman, Sir, I
understand >our embarrassment because it
concerns you personally as the Deputy
Chairman presiding over this and giving a
ruling on my point of order forcing Shri Sen
Gudta to apologies for the remarks he has just
now made.

(Interruptions)

SHRI DWIJENDRALAL SEN GUP-TA :
A foolish suggestion ... A foolish suggesiion.

SHRIMATI PURABT MUKHOPA-
DIYAY : I only pity Mr. Gupta who I a mens
to be a Member of Parliament without
kilowing parliamentary etiquette. .
(Interrupt!mi) . . Mr. Deputy Chairman. Sir the
Business Advisory Committee decided 'o sit up
to 6 o'clock. While you were givirg your
ruling, you said 6 o'clock or beyond 6 o'e'rek".
and in your wisd >m. Sir, you have decided to
continue the House.

SHRI HON. MEM3ERS i No.

SHRI SHEEL BHADRA YAIJEE : It is
now 6-40.

SHRIMATI PUR API MUKHOPA-
DHYAY ! If vou en bv t"-e decision of the
Rtisiness Advisorv Committee, how do vou
become the sa'esman of the Government ? If
the dersion of the Business Advisory
Committee is to sit up to fi-00 and beyond ft-
00 and if vou carrv out the wishes of the
Business Advisorv Committee, how do you
become the salesman of the Government ? . . .

SHR' KRISHAN KANT : Sir, on a <p. int
of order.
(/nterruptions)
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SHRIMATI  PURABI
DHYAY : It is not parliamentary ...

undignified . . .

MUKHOPA-
It is

SOME HON. MEMBERS : No.

(Interruptions)

SHRI KRISHAN KANT : Sir, on a point
of order. As you wanted to accomodate for
half-an-hour or so. may I through you, put in
to the other Members . . ,

SHRIMATI PURABI MUKHOPA-
DHYAY : Nothing Mr. Krishan Kant. This
question must be decided first. We connot
allow the dignity of the House to be lowered.
Let him withdraw it first.

SHRI BHUPESH GUPTA : Sir, there is
every reason for adjourning the House Even
Shrimati Purahi Mukhopidhyay. who Is quiet
and calm, is rising. Therefore, you can
understand the temper.

MR. DEPUTY CHAIRMAN: All
right. Please sit down.

SHRI KRISHAN KANT : Sir. if you
kindly put it to the House that instead of
meeting at 11 o'clock . . .

(Interruptions)

SHRIMATI = PURABI = MUKHOPA-
DHYAY : We do not want to lower the
dignity by throwing aspersions on the Chair
like that.

SHRI KRISHAN KANT : Sir, instead of
sitting at 11 o'clock . . .

SHRI BHUPESH GUPTA : Why are you
provoking them to be intolerant ?

MR. DEPUTY CHAIRMAN : AH right.
Please sit down

SHRIMATI PURABI MUKHOPA-
DHYAY We are not tolerant about
aspersions.

(Interruptions)
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SHRI KRISHAN KANT : If the House
agrees, instead of meeting at 11 o'clock, meet
at 10 o'clock and finish in one hour or so.

SOME HON. MEMBERS : No.

MR. DFPUTY CHAIRMAN : No. no! . ..
(interruptions) . . . Order, order, olease.

SHRI A P CHATTERIJEE : Why not 4
o'clock in the morning 7

o TrRTrTIY ¢ orAifew {ryr AT
TEAATT WA & wraq ¥y wT AW
TEard AT gw ¥ |

ot yqmwrafy : oroRr wEd g Ay
oT ot gRTE ) 457 & Wi A
TR

sfY TrovITTrTT ¢ Ew OTYRY B'% F¢
a3 FEt AT g A wryar gErI
Fgdr g1

wft graamta . Hiw ¥ @I A
argy v & ' ow¥ amr o forrw wdY
grar arfeh, aY 4% fe 97 qg war s
F &1 A fasrxa 2w a7 Fgd @
FTAT g0 AT ag o fawAw 4@ 52 @
qr 3% N F awrg qiw W an
T, FAT qTF §F g A, § FA gH TG
qrar w § "oy w4 )|

=t TEATOA © W17 92T "a 5z,
g @ Fifere w30 fF oy g

SHRI NIREN GHOSH : No, Sir.

MR. DEPUTY CHAIRMAN : Order,
order, WY 80 a4y fF ww at gw
Wy apil #1 g7 &% faeaw anra @
¥ ggd gz @ § Afemww W
fawria @or 3 & AT ww gz ar At
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TN qF FAR T3 9 A AEA Y A5
aifa g & auewr qyan gy & wrw
qaT B A & fady . L .

SHRI BHUPESH GUPTA : You can
sit here till micnight. But we won't.

MR. DEPUTY CHAIRMAN: I am telling
you what I have to say ... (Interruptions) ., .
This is the clear understanding that ve have to
finish the Bill within half-an hour and we have
to sit beyond 6 o'clock or up to whatever time
it
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takes to finish the
standing . . .

work. This is under-

SOME HON. M=M3ERS : No, no . ..

MR. DEPUTV CHAIRMAN : With this
understanding, I adjourn the House now till II
AM. tOMOrrow.

SOME HON. MEMBERS : No,no . . .

The House adjourned at forty-six
minutes past six of the clock till
eleven of the clock on Wednesday,
the 23rd June, 1971.
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